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Demand for setting up Solar Thermal Station in

Telangana to run agriculture pump-sets

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, solar power is green power
and we have the advantage of having sunlight {or 300 out of 365 days. But, if you look at

generation, including in Telangana, 1t is negligible.

I welcome the thrust and importance given by the Finance Minister on solar energy
in this year’s Budget, and the proposal to take up Ultra Mega Solar Power Projects on the
lines of UMPP and allocation of ¥ 500 crores, as also ¥ 400 crores for agriculture pump
sets driven by solar power.

Taking a cue from the Finance Minister’s proposal to give thrust on agriculture pump
sets driven by solar power, T have a proposal for consideration of the Minister for New and

Renewable Energy of Telangana.

We can construct 2 MW solar thermal stations, one in every Mandal, every year for the
nextfive years. We have 450 Mandals in Telangana. It would cost ¥ 5,400 crores annually.
Each plant can run 800 pump sets. So, in a year, 3.60 lakh pump sets can be energized
through solar power. Thus, almost all pump sets in Telangana can be shifted to solar power.
And, the benefits are that farmers can use these pump sets throughout the day. Also, the
present 25 per cent transmission and distribution losses can be prevented and the State
Government could save crores of subsidy given to farmers in the form of free power.

So, I request the Government of India to look into this seriously as it would be a win

-win situation for both the farmers and the State.

SHRTI ANANDABHASKAR RAPOLU (Telangana): Sir, T associate myself with the
Special Mention made by the hon. Member.

Demand for upgrading the Baba Raghav Das Medical
College, Gorakhpur, Uttar Pradesh
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Need to transfer Railway Headquarters of
Western Railways to Ahmedabad
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Need to sanction special funds for construction of additional court buildings,

libraries and canteens in district court premises in Tamil Nadu

SHRI PAUL MANOIT PANDIAN {Tamil Nadu) : Sir, [ wish to bring to the notice of
the House that the court buildings in the State of Tamil Nadu need additional infrastructure
by way of construction of additional court buildings, chambers for advocates, libraries and

canteens for the advocates.

There are a number of District Courts, Magistrate Courts, Munsif Courts in the State
of Tamil Nadu which need additional facilities and as such special financial assistance is
necessary from the Central Government for the purpose of construction of court buildings,
chambers for advocates, libraries and canteens for advocates practising in the State of
Tamil Nadu.

For example, in the Tirunelveli District Court premises, the advocates do not have
chambers to meet their clients and additional buildings for the court and library have

become absolutely essential. In the same way, the advocates of all districts in the State of



